
LOK ABHA DEBATES 

LOK SABHA 

Tuesday, November 22, 1983jAgrahayana 1, 
190 ( aka) 

Tire Lok Sabha met at Eleven of the Clock. 

[MR . SPEAKER in the ChOIr] 

ORA ANSWERS TO QUESTIONS 

Implementation ofeptember Agreement 
with Coal Miners' Organi ations 

+ 
*102. SHRIMATI PRAMILA 

DANDAVATE: 
SHRI MOHAMMED ISMAIL: 

Will the Minister of ENERGY be 
pleased t state: 

(a) whether Government had failed 
to implement the September agreement 
with the coal miner ' organisations so far 
as Rs. 12 special a110wance is concerned; 

(b) if 0, the reasons for such failure; 

(c) whether Government have now 
decided to implement the agreement as 
was arrived in September; 

(d) jf 0, since when; and 

(e) if not, the rea. ons for the same ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF COAL IN 
THE MINISTRY OF ENERGY (SHRI 
PA~I~ SI~GH): (a) Np, Sir, 
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(b) Does not arise. 

(Cl to (e) The Third National Coal 
Wage Agreement (NCWA-III) has been 
signed on 11-11.83 by the representatives 
of the Management and the workers. 
This Agreement includes payment of 
Rs. 12/- as a 'special incentive' aIJowance 
per month per worker. All the benefits 
under the agreemen t would take effect 
from 1-1-1983. 
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SHRI P. SHIV SHANKAR: Though, 
of cour e, both the question that have 
been rai ed do not ari e out of this ques-
tion fhat ha been po ed here but I would 
like to bring to the notice of the Hon. 
Member that 1 wa d iscu sing this j sue 
with the Chairman, Coal India. 

It i true that in some ca e orne of 
the worker had stopped work without 
any rea on and some wage were cut, 
according to law, in order to discipline 
the workers. 

I have also made a request to the 
workers that when we have increased the 
wage bill by more than Rs. 200 crores a 
year, they should al 0 give the return to 
the nation. 

If there is no discipline, the production 
which is already badly affected will fur-
ther deteriorate and, I am sure, the 
House will support me when I say that 
there should be an element of diSCipline 
amongst the workers. White we are 
prepared to help the workers to the extent 
that we can, there should also be dis-
ciplirle on the production line of their 
working so that the na.tion thrives. At 
the cost of the nation, nobody should be 
aJlo ed to ihdu)ge in activitie wIlich 
create probleMs. 

It is precisely in this background that 
action ha;s &en taken. 

I am not bothered whether it is legal 
tilt. rh.t is a' 4itfer'ent qu~tiofl. 

Though I can say that it is legal, but 
legality apart, this action has b n taken 
only to di cipline the worker . . 

J would be eech the Hon. Members to 
support the Department on thi, aspect 
becau. e we have got to got the b t out of 
them. Man. of . u are aware a to how 
the working is going n in the coal 
mine. We mu t take care of them. 
Thi i our obligation. But till they 
must also give their best. They cannot 
play with the nation . 

It is in thi conte that action has been 
taken. 

011 the que tion of pr vident fund, I 
am not actually aware. But the que tion 
of provident fund doe not ari. c from this 
question. A I . aid] am not aware 
whether the p nalty ha been imposed. 

I will certainly look into it a to what 
has been done because if it hn unduly 
been done, ertainly I will c that tbe 
workers get their due. 1 am n)t sure 
about it because thi que. lion ha been 
raised for tbe first time though it doe not 
arise out of this question that ha been 
posed here. 
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HRI P. SHIV HAN R: 'It is l\P 
unfortunate retlection on Mr . D~ll~avale 
which he d e not de ervc. 

'R't1{~~"'m:f : ~ 3fTer~ "€f~ crefi 
er~:;:rr ~rrT Ofi 3Her~ fflfr ~~T ~ I ft 
m~ mg~ cr.r ~ ~m , 

fiRI P. HIV SHANKAR: Of 
cour e, 1 am not aware of the profit made 
py the Railways in 1977-78 a the bon. 
Member ha 'ail!. But, if it iso, P of. 
Dandavatc d ~ de crve all congratula-
tions, not Mr . Dandavatc in any a c. 

HRIMA Tl PRAMIL DANOA-
VAT : Definitely . 

HRl P. SHiV HANKAR: On the 
question that he hal! rai ed with refe-
rence to a nati nal wage policy in the 
public sect r, in fa t 1 have taken it up 
with the Finance Mini ler and the inance 
Minister eern to partly agree. Of 
course, it ha not been finali cd. I had 
myself taken it up after we had gone in-
to some difficulty in some seclor, that 
there should be a National ommittee 
which should go into the wage p )icy of 
the public ector undertaking and take 
a deci ion in con ultation with the worker 
and having regard to the larger in tere t ; 
that is, whene er there ha ' t be an 
increase instead of each man gement sitt-
ing and di cusing with the workers 
and coming to orne conclusions, a 
proper committee or a commission, what-
ever one would like to say, could be 

onstituted. This wa the idea I had 
already thrown to th Finance 'Min' tee. 
The Finance Minister said that he will 
think over it, It i a matter of policy 
and a deci ion ha to be taken. She ,bas 
a ked whether the mind of the Gove~n
ment is working on that. I would iay 
that it is in the embryonic stage. 

SHRI INDRAJIT GUPTA: Obvious-
ly this question was tabJed according tQ 
OUf rules before this coal agreement ha 
been finalised. Now, of course, we are 

11 very hap y that this agreement bas 
been finalised without any further hitch. 
But I would like to ask the hon. Minister 
that while we all appreciate his view 
which he has ju t expressed that there 
should be a better discipline in the wo;k-
ina of the coal industry and the perfor-
mance of the industry should be more 
commensurate with the improved condi-
tions which have been given here by tbe 
agreement, he has not said anything about 
all the other factor which are respon ible 
for indi cipline in this very vital indIJ ~r}. 

They are taking mea ures, he said, ag~nst 
the workers. Over one thousand wor-
k.ers are being dismissed in BCCL and by 
the way, 8 days' wages are being dedu ted 
for one day's ab ence. For one day's 
absence from work eight days' wage are 
being deducted. But 1 m not bothered 
about that just now ; we will fight that 
out. But what are you doing t bring 
di cipline into the other ector of the 
indu try without which your performance 
will never improve'? What about th 
managements which are olluding with aU 
those contractor ? What about the 
Mafia gang which are known to be 
operating in the coal mines, especial~ 

in Bihar, where the BCCL mines are 
located? What about all the corrupti n 
which i goi ng on there? What about 
the negle t of safety provi ions which is 
leading to Dum rou accidents in which 
th e very workers are being killed 10 ing 
their lives? So, instead of telling u 
something about that, he is only telljng 
u about the disciplinary mea ure taken 
about the workers, as if they are tbe only 
peopJe responsibJe. 

SHRI P. SHIV SHANKAR: I am 
sorry. I answered the question that was 
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specially raised by Mr. Dandavate with 
reference to the workers thougb, of 
course, I prefaced my answer by saying 
that the question doe not ari e and the 
supplementary does not arise out of the 
main question itself. I may submit for 
the knowledge of the hon. Member t I am 
only sorry that he says that he will sepa-
rately deal on the que tion of the action 
that we have taken. I would ertainly 
regret if he creates jndi cipiine so that 
ultimately the nation has to suffer because 
of production going down and because 
of the problems that might be created. 
I would appeal to him not to take this 
posture; on the contrary, to co·operate 
with the Government so that the produc. 
tion in the country goes up and the 
national economy becomes better. 

SHRI INDRAJIT GUPTA: Co-
operation is a two-way traffic. 

SHRI P. SHlV SHANKAR: I have 
taken it seriously becau e I always felt 
tbat he is a serious person. When he ha 
said something, I have not been able to 
digest it that ho has said it in a light-
hearted manner. That is why I am 
making an open appeal to you. I know 
that your Union i one of the very strong 
unions. Well, if the nation has to be 
jeopardised, I leave it to you to judge. 

Let us, therefore, take orne action. 
must say that there are Mafia gangs 
working and the management is colluding 
and I have said this my elf that what best 
we could do, we are doing. I assure you 
that whenever anyone brings-one of the 
friends of Mr. Gupta who happens to be 
my friend also in the other House brings 
certain legitimate facts to our Dotice, we 
have taken instantenous action. There-
fore, it is not as though we are siding 
with one side and not siding with the 
other. The national perspective has got 
to be kept in view whether it is from the 
management side or from the side of the 
Mafia gang or anybody, I assure the hon. 
Members that nobody would be spared 
when it comes to the question of the 
national interest. 

SHRI SAMAR MUKHERJEE: Sir, 
in the name of discipline and in the name 

of increa e in production, now what is 
tarted is mass victimisation of the wor-

kers. Sir, yesterday I was in Ranchi and 
I have come back only yesterday evening. 
I was in the colliery area day before 
yesterday and I addressed a public meet-
ing ther-e. In Singrauli, 1100 workers 
have been dismi sed and there have been 
evera} charge sheets. There ha been 

break in service. Already threat ha been 
issued by the Chairman that those days 
have gone when you were free to go on 
struggle. strike and all the c things. I 
draw attention to thi. 1 have brought 
a copy of a circular issued that those who 
are either regular ab entees or late-comer 
tarting from 197 • their hi t ry sheet is 

being prepared and lhey have been erved 
with the warnings tbat if they come late, 
th~jr services would be terminated. That 
is creating an atmosphere of terror. It 
is bound to be counter-productive. The 
workers are also thinking of another 
round of strikes against tbe Chairman's 
action. That is why T am bringing this 
to your notice. I am asking whether you 
have received a copy of the memorandum 
submitted by the Officer' As ociation 
in this very month wherein they have 
raised this que tion als(l. They are also 
now thinking of going on trike action. 
That is becau e the officers have been 
asked to assure a 2/1-2% increa e in the 
production, otherwise they will be sacked 
or they will be tran ferred. The atmos-
phere that is being crea ted is very un· 
helpful for the increase in production. 
This is a very erious thing. Therefore, 
I draw your attention to this. I want to 
know whether you will enquire into this 
as to whether this is happening or not 
and whether you are prepared to talk 
with all the Union Leaders on how this 
atmosphere could be changed. We are 
also interested in the increase in produc-
tion but we want that it should b~ on the 
basis of cooperation of the workers. After 
such an agreem6nt, if this atmosphere is 
not created and if the reverse (atmosphere 
is created, then the results will be just 
counterproductive. . 

SHRI P. SHIV SHANKAR : If it is a 
case of terrorism or victimisation to the 
workers, I can assure the House that I 
shall certainly interve ne. But, if there is 



Oral An.nvers AGRAHAVANA 1, 1905 (SAKA) Oral Answers 10 

any such case, 1 would certainly assure 
the House that we will see to it that 
that type of victimisation or terrorism is 
stopped. But, for once at lea t , Shri 
Mukherjee has spoken about the Officers' 
Association. Many an officer, I must 
ubmit, have developed vested interests. 

I have my elf looked into it. These Offi-
cers' Association had been creating the 
problem because of the vested interests 
that they have developed over the yea rs. 
When once we have started transferring 
them from one place to the other, they 
tart creating the problem. T hey have 

even threatened to the extent of saying 
that they would go on strike. Well, we 
have stood the ground. In fact I notice 
that many an officer is sitting at one 
place for twenty year and, if J take 
action, be it in the Petroleum Department 
or be it in the Coal Department, tSese 
thing start coming in the newspapers 
that I am upsetting the apple-cart. Th is 
is how thing started coming out. But 
inspite of that I would like to submit 
that if tbere is any motivation either on 
my part or on the part of the Coal India 
Ltd., I would not mind making a clean 
breast of myself before this House. Sir, 
if it is in the larger interest of the nation 
that we have got to unsettle some persons 
wbo have become vested interests and are 
creating problems, I would beseech of the 
House to upport us. If there is any case 
of victiruisation and terrorism be it of an 
officer or of a worker, I assure the Hou e 
that we will see to it that such a thing 
does not take place because primarily it 
will creat problems for the production 
and the national interest would be jeopar-
dised. There is no question of personal 
ap,roach in these matter. One has got 
to solve these problems in the larger 
context of the things but if it is a ques-
tion of discipline and making the efforts 
for better production, I would request 
that the House should support me. 

Infiltration or Defective L.P.G. Cylinders 
into Indian Oil Corporation Refinery 

at Baroda 

*103. mRI SUSHIL BHATTA-
CHARYA Will the Minister of 
ENERGY be pleased to state: 

(a) whether his attention has been 

drawn to the news item in the Indian 
Express of 1 September, 1983 about the 
alleged infiJtration of a large number of 
unauthorised, defective L.P.G. cylinders 
into the oil refinery of the Indian Oil 
Corporation at Baroda ; and 

(b) jf 0, what steps have been taken 
by Governm<mt to totalJy stop smuggling 
of such spurious cylinders, which are not 
only susceptible to leakage but also pose 
a serious threat to the Refinery complex. 
along wi th regular one for refilling at 
the bottling plant ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PETROLEUM IN 
THE MINlSTR Y OF ENERGY (SHRl 
GAROI SHANKAR MISHRA): (a) 
Yes, Sir. 

(b) To check inject jon of spurious 
cylinders in the distribution system, con-
stant vigilance and inspections are carried 
out at various points. At the bottling 
plant, cylinders are chec ked before and 
afler filling in order to ensure their 
genuineness. In addition, regular in-
spection of distributors godowns are 
carried by the field officers of the oil 
companies Lo identify presence of any 
spurious cylinder. 

SHRI SUSHIL BHATTACHARYA 
Sir, rejected cylinders are welddd by un-
scrupulous business men and supplied 
to the Indian Oil along with new ones. 
The Minister has admitted that thi prac-
tice is going on but unless a section of 
officers and employees are in league with 
the suppliers this practice cannot go on 
for a long time. So, I would like to 
know whether a section of officers and 
employees are in league with suppliers of 
fake cylinders ? 

SHRI GARGI SHANKAR MISHRA : 
I am sorry it is not so. It is only be-
cause of the vigilance of our officers that 
31 spw'jous CYlinders could be found 
within AprH 1983 to October, 1983 and, 
therefore, how can I say that they are in 
league 1 

SHRI SUSHIL BHATTACHARYA: 
Sir, tbe "encra] consumer suffers OD aQ .. 




